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DR. RATNAKAR PANDEY; Sjr. 1

want to know whether heis pleading

that case or not... (Interruptions).. .

THE VICE CHAIRMAN (PROF.
CHANDRESH P. THAKUR); No. Please sit

down . .. (Interruptions) . ..
{The Deputy Chairman in the Chair)
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THE DEPUTY CHAIRMAN; I have to
inform Menibers th#t the Business Advisory
Committee, at its meeting held today, the
16th  August, 1990, allotted time for
Government legislative and other  business
as follows;—

Business

lime allotted

1. Consideiation and passing oi the National Commission ioi Women

Bill ,1990, as passed by the Lok Sabha .

! 4 his.

2. Statutory Resolution seeking disapproval ol the Indian Council ..

ot World Aflairs Oidinance, 1990 -

(
Consideiation and passing of the Indian Council of World Affairs Bill, 1990.

2 his.
Tobee 3.

Business

s lime- aliened

4. Consideiation and passinglietum oi the following Bills :

<i) The Constitution (70th Amendment) Bill, 1990 2 his.

(ii) The Constitution (Tlst Amendment) BiU,,199C 2,hrs.

(iii) The Appropriation Bill, 1990, relating to Demands ioi Giants

(Punjab) lor 1990-91

The Committee recommended that the
House should sit up to 6.00 P.M. daily and
beyond 6.00 P.M. as and when necessary, for
the transaction of Government business.

2 hrs.

ALLEGED INTERFERENCE WITH THE
IUDICIAL PROCESS IN THE SYED MODI
MURDER CASE—Contd.

THE DEPUTY. CHAIRMAN: 1 think
Dr. Vijaya Mohan Reddy is to speak.



551 Alleged intereference
v.ith the Judicial
SHRI RAM JETHMALANI: No. 1 have to

speak and 1 just started.. . (In
(Interruptions)...

THE DEPUTY CHAIRMAN; You are
speaking? O.K. Will you be brief?.,.
(Interruptions),. .
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SHRI GURUDAS DAS GUPTA: Madam,
I am on a point of order... (Interruptions)., .1
am on a point of order... (Interruptions) ...

Iqawmfa ;=17 50 &Y, AT TF
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(Interruptions)

SHRI GURUDAS DAS GUPTA: Madam,
on a point of order. Rules 235 and 238 clearly
lay down the provisions regarding the
behaviour of Members of Rajya Sabha, how
we have tp speak and in what way to speak.
Rules 235 and 238 categorically say that
while taking part in a discussion no reflection
shall be sought to be made on the bona fides
of other Members. It is clearly written that the
question that is sought to be raised by an hon.
Member from the other side....
(Interruptions) ,

THE DEPUTY CHAIRMAN; Mr.
Narayanasamy, I have not permitted you. I
have permitted Mr. Gurudas Das Gupta. He
raised a point according to the Rules. Let me
hear it. Have a little patience” Suipe inprning
we have been discussing thjs® Let me deal
with it myself, please,,.

SHRI GURUDAS DAS GUPTA; This
This is being done witjjt a .motive'to find

[RAJYA SABHA ]

Process in the Syed 552
Modi murder ease

out whether Mr. Jethmalani has been engaged
as a lawyer, in the case known ,as the Modi
murder case. The motive being inputed is that
h£] will not be speaking to the House in the
way he should speak; he is speaking with a
motvie. It is clearly a reflection. I do not agree
all the time with Mr. Jethmalani. But I say one
thing here that the character of every Member
should be properly defended and there should
not be any attempt in the House by anybody
either from this side or that side, to cast
aspersions or reflection on the bona fides of a
Member. Therefore, this is my specific
Objection to this question, I wish you to give
your ruling.

THE DEPUTY CHAIRMAN: Mr.
Jethmalani, when he speaks in this House,
speaks in the capacity of a Member of
Parliament. What he does in his personal life
is not the concern of the House.
(Interruptions)

SHRI SITARAM KESRI; If a Member is
beaten somewhere, that matter should also be
brought in the House.

THE DEPUTY CHAIRMAN: That can be.
raised. If any Member is being Ill-treated by
anybody, the matter could be raised by that
Member in this Hou'se-We will allow it.
but not now.

SHRI RAM JETHMALANI: Madam,
before you sat in the Chair. 1 had
tittered only one sentence. That  sentence
is one which I wish to repeat.

Before you came here and occupied this
Chair, I said that I am speaking in great
sorrow. I wish "p repeat that; I am speaking
in sorrow.  (Interruptions)

DR. RATNAKAR PAND.EY; Are you
pleading the. case of Sanjay Sjngh or not?
(Interruptions)
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I am not responsible for wjjaj, they do
outside the House. I do not know.
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SHRI RAM JETHMALANI; Madam
Deputy Chairman, Mr. Sanjay Singh is ma
Member of this august House. Today he is not
here, because from U o'clock this morning
Mr. Sanjay Singh has been sitting in the court
of the learned Sessions Judge, facing hi; trial
for murder. I expect that this House at least
will not do, either consciously or uncon-
sciously, anything which causes grave
prejudice to an accused who stands his trial on
a charge which is fairly serious*

SHRI S. S. AHLUWALIA; Why did lie
say?*

SHRI MADAN BHATTA; Madam, I am
raising a point of order.

THE DEPUTY CHAIRMAN; Please sit
down. I am here to protect the Members.
Please dont say.*

SHRI RAM JETHMALANI; K he
interrupts me every minute, then how do I go
on (Interruptions)

THE DEPUTY CHAIRMAN; Don't
Tecord. It is not going on record. Please sit

down.
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*Not recorded.
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SHRI RAM JETHMALANTI; It is a most
uncomfortable place to be in and I wish and
pray that every Member of this House should
be spared that unfortunate experience. I
expected some compassion, some grace and
some kindness from this House towards the
colleague who s facing today a charge of mur-
der and sitting in the Sessions Court where
the same Prosecutor whom you wanted has
opened the case. (InteiruptiOns)

DR. ABRAR AHMED KHAN; It is very
shameful.

1T W A qg WIS
1 T Ewy I Y fs g I
wfr werqfa feere a1z

SHRI RAM  JETHMALANI;  The
Prosecutor who is supposed to have been
displaced...  .(Interruptions) 1  defend
Congressmen also. So, I do not see the
difference. How uncomfortable a position it is
will be realised by many persons in this
House. I know that Mr. Dhawan whom I
regard as a friend, whatever he may think
about it, went through a life of tortur, for four
years because somebody pointed only a
needle of suspicion at him. (Interruptions) A
needle of suspicion pointed at him in a grave
murder case made him uncomfortable and
made him go through torture. Mr. Sanjay
Singh is sitting in that Sessions Court today. |
would have expected that at least nothing
which prejudices his case should have been
done. The Leader of the Opposition who has
been a distinguished lawyer and who has been
the Law Minister must have known that. If
you say that the Judge was influenced, could
you expect that Judge to do justice to the
accused before him?

SHRI P. SHIV SHANKER; Mr. Jeth-
malani, I never said that the Judge was*
influenced. Please do not put words in my
mouth which I hav, not uttered.

SHRI RAM JETHMALANI: The Leader of
the Opposion does not think that we are all
children here. When you insinuated that the
Judge has been transferred, you insinuated
that the accused
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has now a trial by a hand-picked Judge of his
own, you suggested that the prosecutors hav,
teen dropped and, there-fort the accused has
hand-picked prosecutors of his own. This was
the insinuation which...

SHRI P. SHIV SHANKER: By trying to
say this, you are condemning the Judge.
And the consequences will be
obvious.

SHRI RAM JETHMALANI: We know
exactly what you meant. Madam, every sane
person is presumed to indent the consequences
of his act. And a natural consequence of your
act today was that the Judge will be now
terribly embarrassed in dong justice. If he
wants to discharge the accused, he will find it
embarrassing to discharge the accused because
a Leader of the Opposition in this House has
said that the Judge is being influenced.
(Interruptions) Didn't the Leader of the
Opposition of this House know that no Judges
in the Sessions Court are m ever posted in any
Sessions Court by any member of the
Executive? Purely, Mr. Shiv Shanker is
familiar with Article 235 of the Constitution
which vests the power of transfer, posting and
promotion of all District and Sessions Judges
in the High Courts of the country. He must,
therefore, have known that the Judge who is
presiding in the Sessions Court at the trial must
have been sent there on some date—not yet
known but it is easy to verify—by the High
Court of Allahabad. Was it the insinuation that
the High Court of Allahabad itself was bribed
into bribing the Sessions Judge that you will be
promoted and ultimately made a Judge of the
High Court if you deal with this case in this
particular manner?

SHRI P. SHIV SHANKER: Why was he
changed on the day when the matter was.
posted for the trial?

SHRI RAM JETHMALANI; Mr. Shiv
Shanker, you know what I am talking about.
Please do not disturb.

SHRI P. SHIV SHANKER: Then you
"most be responsible for that.

[RAJYA SABHA ]
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SHRI RAM JETHMALANI: Don't disturb.
Did 1 disturb you? Did 1 interrupt you?
Please settle down.

SHRI P. SHIV SHANKER; You have
Specifically said about me. That is why I am
saying that then you must be instrumental for
all these changes.

SHRI RAM JETHMALANI: This is a case
of intellectual cowardice. You are willing to
wound but afraid to strike. This is what you
are trying to do to a poor accused today.
(Interruptions). ~

AN HON. MEMBER: On a point of order.

THE DEPUTY CHAIRMAN; You
have to finish it now.
(Interruptions)

¥To HIUT HGAT @M : 1 HAT AT
T Faen fayr o, Su R ETic an @ §
(su=grT)

Iqzrarifs v yodt e \@Ey AT
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SHRI V. NARAYANASAMY: Madam, is

he defending Mr. Sanjay Singh in this House?
What is his clarification? (Interruptions)

SHRI RAM JETHMALANI: Madam,
control this House.

THE DEPUTY CHAIRMAN: You be
brief.  Then we have Mr. Reddy.

SHRI MADAN BHATIA: Madam, I may
be given one minute.

THE DEPUTY CHAIRMAN: Let him
finish.  Then I will ask Mr. Reddy.

SHRI RAM JETHMALANI: Madam, I
only hope-that the Judge will rise to the
highest stature of his judicial office, not care
about what has been said in this House, and
proceed to deal with the accused before him in
accordance with the law and his conscience.
(Interruptions)

Mo WAL WEAT @ TGT F7
qTere & O Stet ) AR ST EE
¥ safRmmT qaar arfee a1 st a8
qwT afes SfSt FY SATRE WA AR
# 1 (wmoumw)
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.THE DEPUTY CHAIRMAN: Let him
finish. (Interruptions) Just a minute. The
matter should not have been discussed. It te
sub-judice. Soviet him finish and then I will
ask Mr. Reddy. And that will be over because
there are six minutes more.

SHRI MADAN BHATIA: Madam, I have
a point of order.

SHRI RAM JETHMALANI; I have to deal
with the points raised. You must give me
some time.

SHRI P. SHIV SHANKER: He is trying to
influence the Judge, taking advantage of his
Membership here,

, SHRI MADAN BHATIA: Madam, he is
using' the floor of this House to advance the
cause of...(Interruptions)

ETo EAIGT qUUST ¢ F gHIL AFY
FATT 7 AT =7 @ F o Forx ag Y
FATAT AT B

SHRI MADAN BHATIA; It is a

breach of privilege of the House. This
goes "against May's Parliamentary privi-
lege. " .(Interruptions)' He is committing .-
a" breach' oc privilege of the House.
u (Lverrupticipsy: ' ' <"m’

»» /SHRI ; RAM . JETHMALANIiltisr, a
pure accident that I am not in Lucknow today.
I thought I will participate in the debate in the
House. (Interruptions) . ... SHRI MADAN
BHATIA; You are not participating.
(Interruptions) -Ydu are guilty of breach of
professional tthics. ¢ You,-are guilty .of
breach of .Privilege of the House; adyanctig-
the cause of your client by misusing the floor
of this'House. (Interruptions)
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*HRI RAM JEtHMAANI! I wé&uld like
the hftnj Minister to'give tha" House
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the full details as to when this particular judge
who was presiding over the trial was
transferred to the Court of Sessions, the
circumstances under which he. was
transferred to the Court- of Sessions, ,, who
transferred . ,him- and

.whether, it was a routine transfer in the
ordinary course of transfers that

I take place in the judicial service, or, it was a
special transfer called for by any special
circumstance of the case. These are the, points
on which J, seek Jight. The people of India
seek light on these points. I hope you will be
able to satisfy the House and the country at
large that the Prime Minister of the country
had nothing whatsoeverto do

;with either the selection of the judge or the
transfer of the judge. (Interruptions)

THE DEPUTY CHAIRMAN; Mr. =
Jethmalani, I now callupon Dr. G.
Vijaya Mohan Reddy to speak.

SHRI RAM JETHMALANI; This

takes nie to the second point.

I THE DEPUTY, CHAIRMAN; I have
to call Dr. Reddy.

, SHRI KAMAL MORARKA; Madam,
thisTis a very important point.

LSl |

SHRI RAM JETHMALANI: The

second ,pomt is, it has been said that the
prosecutors in the case were dropped. The
prosecutors in the case were not dropped. The
prosecution was represented by a number of
CBI counsel, most senior,, and some of them
ex-Advocates General of the State and...

SHRI" P.. SHIV, SHANKER; It does not
behove, on your part, to say so m because you
are the defence counsel. (Interruptions.) What
a shame on the process of law! What a shame
on the course of justice that you are trying to
bring in! (Interruptions)

SHRI V: NARAYANASAMY. Mr.
Jethmalani has had access to the CBI files.
Therefore he is saying all these things
(Interruptions) w e, 11,

* SHR*, P." 'SHIV SHANKER; Would you
give a 'certificate to The lawyers of
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IShri P. Shiv Shanker] the prosecution,
appearing as  defence counsel: What a
shame on the course of justice!
(Interruptions)

SHRI RAM JETHMALANIL: I am
not giving any certificate to any lawyers, nor
am | giving any certificate to anybody you
have selected. Not at all. (Interruptions) The
prosecution was re* presented by CBI
counsel... (Interruptions)

DR. ABRAR AHMED KHAN: Madam,
Mr. Jethmalani should be allowed only to
seek clarifications and not to make any
spwch,

SHRI RAM JETHMALANI: In this case,
the prosecution went out of its way...
(Interruptions)

SHRI P. SHIV SHANKER: Your speech
makes the position much worse. It means that
you are out to get bis his acquittal.
(Interruptions)

SHRI MADAN BHATIA: He is pleading
the cause of removal of the counsel. This
clearly shows the collusion of the counsel in
the case with the Prime Minister.
(Interruptions)

THE DEPUTY CHAIRMAN: I want to
bring to the notice of the hon. Members that it
is very late. We are discussing this matter
which was not listed in the Business. We do
not have time. I would request...

SHRI RAM JETHMALANI: Madam, I
want five minutes uninterrupted.

THE DEPUTY CHAIRMAN: No. Mr.
Jethmalani. I am very sorry. We do not have
time. There is one more Member to speak.
(Interruptions)

SHRI DIPEN GHOSH: What about Special
Mentions? (Interruptions)

MISS SAROJ KHAPARDE (Maharashtra):
Mr. Jethmalani has confirmed that the Prime
Minister is very much awolved fa the case of
the imwder of Mr. Syed. Modi.
(Interruptions)

«PM
SHRI MADAN BHATIA: His speech has

left 90 manner of doubt that the Prime
Minister must come before this
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House. Now we demand that the Prime

Minister must come before this House'. 1

demand, Madiam, that after his speech ...

(Interruptions) .

THE DEPUTY CHAIRMAN; I think you
have> had. your time to say a few things. We
have to finish the business some time or the
Other. I would request the Member tP please
have some patience. Let us finish this.

An HON. MEMBER: Let us have it
tomorrow.

THE DEPUTY CHAIRMAN: No,
tomorrow. Tomorrow is the Private Members'
day. We cannot take the Private Members's
day. (Interruptions). Let us hear him.

SHRI JAGESH DESAI: Madam, normally
if a member has an interest, he is not allowed
to speak. In a company also if a director has
an interest, |he is not allowed to speak. You
have to give a ruling whether a Member who
has got interest in this case can speak or not.

THE DEPUTY CHAIRMAN: Which rule
are you quoting? (Interruptions). Do n$t speak
in a double voioe. Mr. Madan Bhatia, it is not
possible for me to deal with two voices at the
same time. Either you speak or he Speaks. Let
one person speak. (Inter, ruptions). Which
rule are you quoting? There are different rules
for Lok Sabha and Rajya Sabha. Which rule
are you quoting?

SHRI JAGESH DESALI: I am raising a very
important question. If a person jhas got any
interest,, even in a company if a director has
an interest, he is not allowed to speak.
Whether Mr. Ram Jethmalani has got interest
in this case or not I 4o not know.

THE DEPUTY OHARMAN: Please quote
the rulel, Mr. Jagesh Desai.

SHRI JAGESH DESAI: I am talking of
the general practice.

THE DEPUTY CHAIRMAN: You &$
talking of the general practice.
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SHRI RAM JETHMALANI: Madam, Mr.
Jagesh Desai is right up to a Point that there is
a convention in tb? House that if a Member
lias any interest whatsoever, professional or
otherwise, in the subject matter which « being
discussed, it is his duty to disclose that
interest *to the House.

THE DEPUTY CHAIRMAN: Have you
any interest?

SHRI RAM JETHMALANI: I am a
lawyer. I have said it that I should have been
there at 10 O' clo”k in the morning but
unfortunately I had to participate in -this
debate and, therefore, I have to be iiere.
(Interruptions). 1 disclose you my interest.
(Interrupions).

MISS SAROJ KHAPARDE: You
should not allow him to speak now. He is a
lawyer in that case. (Inerruptions).

THE DEPUTY CHAIRMAN: Let me «all
Dr. Vijaya Mohan Reddy. You have said what
you had to say. Mr. Jethmalani, you have
said enough.

SHRI RAM JETHMALANI: I want to
deal with the second point. Just because I
disturbed you cannot stop me- Just because
there is a disturbance..

THE DEPUTY CHAIRMAN: Just a
minute. I do not get disturbed by anybody. I
can tell you honestly, I can sustain a lot of
noise (Interruptions). 1 have not permitted
anybody. I am telling Mr. Jethmalani, please
do not bother about my bejng disturbed-1 can
sustain a lot of noise, but / have to run the
Htfuse with certain order. You have made
your point-

SHRI RAM JETHMALANI: / had to deal
with two points. I have dealt with pnel.

(Interruptions). You dont know the course of
the debate.

THE DEPUTY CHAIRMAN: Complete it
now.

SHRI P. SHIV SHANKAR: Madam,
please, if not anything eise ethics anjj
morality demands that he should not utter a
word now.

[ 16 AUG. 1990 |
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SHRI V. NARAYANASAMY: He is
defending this matter in a court. How can he
take it up in this House?

SHRI MADAN BHATIA: He has proved
two things—that the accused is interested that
this case should be tried only by this judge,
and the accural is interested that the Special
Public Prosecutor should be removed as the
accused happens to be a close relation of the
Prime Minister .. (Interruptions). Let the
Prime Minister come before this House and
clarify. (Interruptions) .

THE DEPUTY CHAIRMAN: We are not
discussing any accused- While I was sitting in
the Chair, there was no question of any
accused. The Leader of the Opposition had
made th. point regarding some discrepancies.
So there is no questipn of any accused here. /
would not permit ... Just a minute please.
ifsg, o oof SramEd #
i wﬁ tq'l ¥ i ow g
T ¥ # wrf amw A
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SHRI MADAN HATIA- BMadam, I can
give my personal example.

Without prior permission nobody should
mention... No, please. The person is accused
or not, he is a sitting Member of this House.
We are not discussing him. We are discussing
the point which Mr. Shiv Shanker raised
which was quite different.

*ﬁ%ﬂ

Jymwfa : o197 qdqw oFwThide
e il | &Y ooy e
You cannot question my ruling with your
personal or private information.

SHRI. RAM JETHMALANI: Since
morning, they have .been talking about
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the accused being related to the Prime
Minister and now you tell me, you should not
refer to the accused. It is surprising,

$To FAVT TEAS @IF - TR G0
gfed, wiawraar 23 #, . (s4wae)
THE DEPUTY CHAIRMAN: Dr. Abrar
Ahmed, I think I can manage it better without
your help.

& umear &% e
ST | HTEE &
please strengthen my hands as a lawyer. The
book says that nothing can be raised against a
sitting Member personally. And it applies to
every one not because I am dealing with him

now.

RAERATAT ST,

(Interruptions). You should
talk about .'he irregularities which Mr. Shiv
Shanker mentioned.

7 AW sedr dw fE aga

TIER ST @/ 21

SHRI RAM JETHMALANTI: I will just take
two minutes. Let me go into the genesis of this
problem  of appointment of  Special
Prosecutors. Petitions have been filed in the
Supreme Court and the High Courts by
accused persons that they are being prosecuted
by Special Prosecutors when others are not
being so prosecuted. They have claimed thit
their right to equality is violated. That is why
the Supreme Court of India has recently given
.some directions about the manner in v/hich
Special Prosecutors should be selected.

SHRI MADAN BHATIA: And the Prime
Minister knows it.

SHRI RAM JETHMALANI: Don't ask me
questions. You will not und ;rstand law ever
in your life.

{Interruptions)

To TeTHT qmoEq : & [Ey agAr
srzat 2 f o g widt & ge<d w v
THITT FI0 G, .. (ST L

SHRI RAM JETHMALANI: The problem of
finance can arise by reason of the fact that
every victim of an offence is entitled to
invoke Art. 14 and say "I want the services of
a Spso.ntl Prosecutor". (Interruptions)
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Madam, can any
honourable Member of this House be
described in this House*...(Interruptions)

' THE DEPUTY CHAIRMAN: No. I
will not allow anybody to cal! anybody ,as
anybody's agent.

SHRI S. S. AHLUWALIA: *

THE DEPUTY CHAIRMAN: It will not go
on record...(Interruptions)... It is not going
on record...(Interruptions)...

SHRI RAM JETHMALANI: Madam
I don't surrender to disturbance from that
side, I don't surrender to lawlessness:
- . < ibfa 'w

THE DEPUTY CHAIRMAN:- You do
because you divert. Then how are you not
surrendering? m m

* SHRI RAM IETHMALANI: All right,
Madam, The question' of economy arose as a
question of general principle because every
person who is involved in an offence does not
want Special Prosecutors—and every victim
of that offence wants Special Prosecutors. So
the question of finance had to be examined as
a general case and the Government took a
decision...(Interruptions).. This is a. obvious
from the answers given by the Home
Minister.

SHRI V. NARAYANASAMY: What paper
have you brone gt about the economic
measures?

#Not recorded.
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THE DEPUTY CHAIRMAN: Let him say.
It is his right to say about economy. Why do
you object?

SHRI V. NARAYAN A ASMY: What is the
clarification in it? ... (Interruptions). ..

SHRI MADAN BHATIA; I don't under-
stand why the Government, cannot, parti-
cularly, say about examining the economy
because I want to under)!and what is the
economy. . . (Interruptions).. .

THE DEPUTY CHAIRMAN 1 don't
understand many things. Please sit down.
... (Interruptions) ...

SHRI RAM JETHMALANI: If in
every trial the prosecution asks for the
services of special lawyers, it will become
an intolerable financial burden upon the
State. e

SHRI MADAN BHATIA: What is this

question of economy?... (Interruptions)...
tion.. .

THE DEPUTY CHAIRMAN: Now is it
over?

SHRI RAM JETHMALANI: Many law-
yers are appointed for their merit, and if the
Government cannot do without some special
counsel, it is their duty to put them on the
paneel and select them lor specific cases. But
what 's all this hullabaloo about, if unwittintly
a prosecutor happened to be removed' The
prosecutor went to the [llustrated Weekly,
went to the Hindustan Times, got two big
articles written and the Prime Min.ster, out of
his sheer sensitivity to public opinion, said,
"All right, have the prosecutor that you want."
And that prosecutor, Madam, has started his
case today at 11 o' clock in the morning and it
is not our fault that midway through his
address he fell ill and sought an adjournment.
But the case has started.

SHRI P. SHIV SHANKER: Madam, I am
on a point of orior. Can my learned friend
make an. allegation against a pio-secutor who
is not here? ...(Interruptions) ... You are
saying that he has gone to the press ar* got
artiebs written in the
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newspapers as a result of  which the

Prime Minister...

SHRI RAM JETHMALANI: / make that
allegation.

SHRI P. SHIV SHANKER: You are
appearing in the suit. If you say this, you are
irresponsible, you are doing a disservice to
the profession. You ate most irresponsible
and doing a disservice to the profession itself
to which you belong.

SHRI RAM JETHMALANI: Don't
compare our professions. . . (Interruptions)

SHRI MADAN BHATIA: He is under the
aegis of the Prime Minister.

THE DEPUTY CHAIRMAN: Let me
know, Mr. Bhatia, who is the Leader of the
Opposition here. It Mr. Shiv Shanker is
making a point, please have some patience...
(Interruptions)... What is wrong with you
today? He is on his legs and allow him to say
what he wants to say.

AN HONOURABLE MEMBER: He is a
Nominated Member, Madam.. . (In-
terruptions)

THE DEPUTY CHAIRMAN: 1 am
allowing you but why others interrupt you, I
do not know.

SHRI RAM JETHMALANI: Madam, I
wish to close by saying that it is one of the
meanest and filthiest allegations involving the
Prime Minister in the change of the
prosecutor. The Prime Minister has nothing to
do with the change of the prosecutor . m
(Interruptions) . .. The only part played by the
Prime Minister is that he has restored the
Public Prosecutor, he has brought back the
Public Prosecutor who has started dealing
with this case this morning. Those who are
making allegations against the Prime Minister
of this country are out to reap political
"benefits... (Interruptidns)

SHRI JAGESH DESALI: He is reflecting on
Members.

THE DEPUTY CHAIRMAN; I have
listened to him. The word is not against
anybody. As I heard him, he said, "the
meanest allegation." The word "mean" is
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{The Deputy Chairman],

equalifying "alegation." The allegation &
meant, not the person. If any Member has
called other Members mean, I would take care
ofit. Butifhe has

esaid.. m (Interruptions) Just a minute. Mr.
Qesai, take your seat.

If Mr. Jethmalani or anybody else calls any
other Member "mean," I know it is wrong. Jut
if he says, "meanest allegation," I think the
English language allows that. It is the
language. I can say it is a hard word. You
cannot say that anybody is blemished that
way. It is qualifying "allegation," I will look
into the record and see.  Leave it to me.

SHRI RAM JETHMALANI: Madam, I
will Sit down by saying again that it is a mean
allegation unworthy of any Mem-’ ber of this
House.

Thaak you.

DR. G. VIJAYA MOHAN REDDY:
Madam, I want to ask a clarification.

THE DEPUTY CHAIRMAN; The case is
sub-judice. 1 do not know why anybody
should allow this. It is ve“y unfortunate.
We should not have taken it up.

Dr. Vijaya Mohan Reddy, please be
extremely brief.

DR. G. VIJAYA MOHAN REDDY: The
Modi murder case was widely published
through electronic media and statements bv
Government agencies.

SHRI DIPEN GHOSH; It is not a pre-
cedent. Madam. I am on a point ot order.
When the Leader of the Opposition, ..

THI DEPUTY CHAIRMAN: All the
record will have to be wiped out if you accept
that it is being discussed. (Interruptions)

SHRI DIPEN GHOSH: On a point of order.
When the Leader of the Opposition made the
complaint about the Government's
interference in the judiciary and tha Minister
made the statement, the drt cussion did not
turn out to be wholly a
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discussion on the sub judice case about the
behaviour or involvement of the sitting
Member in the sub judice case. Acually to put
the record straight, it should not be a
precedent. I do not know at what point of time
the discussion rolled on into this thing, as I
heard Mr. Jethmalani and Somebody else
here. Actually we must take care of it. This is
Parliament, this is a House which is guided by
certain rales. Today it may help this Section
or that section. Tomorrow it may go against
other sections. We must take care. It
cannot go on like this.
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SHRI P. SHIV SHANKER: Madam Deputy
Chairman, I agree that we should no discuss a
matter which is sub j.udice, But we have not
discussed this in that form. Unfortunately, the
last speaker has given a direction to it. In fact,
it is he who is solely responsible for this drift.
He being a lawyer in that case, should not
have behaved in this form. This is unfortunate.
That is why I said, ethically and morally he
should not have Spoken at all. But
unfortunately because he is interested...
(Interruptions) It is the last speaker, who cast
aspersions on the public prosecutor and the
lawyers engaged. He went to the extent of
browbeating the judge taking advantage of
this forum.  This is reprihensible.

SHRI YASHWANT SINHA: Mr. Shiv
Shanker was not here during the entire
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discussion. 1 have been sitting through
ft.

SHRI P. SHIV SHANKER: I am sorry he
behaved most irresponsibly today,

SHRI YASHWANT SINHA; Mr. Shiv
Shanker, you had gone inside for the Business
Advisory Committee meeting. I have been
listening to all the speeches like many other
Members present here. Madam Deputy
Chairman, what exactly has happened in this
House is a conviction of that person who is an
accused in the case.

SHRI P. SHIV SHANKER: Not at all.
Nobody said On the merits of the case.
Nobody said a word on the merits of the case.

SHRI YASHWANT SINHA: I tell you,
you go into the record and you will find that
the whole discussion has taken a totally
different turn. Mr. Shiv Shanker has made
certain allegations. Now, we should have
confined ourselves to those allegations and
there have been some Members On that side
who have actually convicted that accused.

SHRI DIPEN GHOSH: I request ydu to go
into the record and expunge all the remarks
Of the hon. Members who have made
observations OB the sub-fudice case and
invorveaaent of a sitting Member in the case.

SHRI P. SHIV SHANKER: If there is any
remark on the merits of the case, yes, I agree.
But it is not like that. Unfortunately, let us not
make it a party affair. The last speaker was
most irresponsible.

SHRI YASHWANT SINHA: I am not
making it a party affair.

SHRI P. SHIV SHANKER; He Should
never have. made the speech. (Jntermp-tions)
It is unbecoming of him.i (Interuptions)

SHRI YASHWANT SINHA; Me has
commented on the merit of fee case, (iln-
terruptions)

SHRI Pi SMPV SHANKER: Madam,
nobody snflke cm the merits ot the? case
except the? last Speaker. He” tqok advantage
of his owiI standing and his appearance in the
case.

Modi murder case

THE DEPUTY CHAIRMAN; What some
Members have mentioned and you said that it
was riot mehtftiried, in that respect I will look
into the record; and if anything which should
not Hive been Spoken on the merits of the
case or its being sub-judice ot has a bearing on
a sitting Member, thert that would be ex-
punged. But anything which is about the
Government, that would go.
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(Interruptions) 1 don't know who gave the
assurance. [ didn't. I never give assurance of
anybody in the House, including you.

SHRI VISHVIIT P. SINGH: Madam, On a

specific request of the Leader of | the tiotfse in
the Chamber of the Ghaiif-j man, we agreed that
both the Ministers would make a statement and
we would then seek crarificaflotts waiting for the
Prime Minister to come.

SOME HON. MEMBERS: No. T

THE DEPUTY CHAIRMAN; Just a
minute. Let me speak. Mr. Vishffjit Singh, if
the Leader of the House said this, to whom
did he say? Did he say this to you?

SHRI VISHVIIT P. SINGH: Yes. He told
me categorically if yon are not satisfied with
the reply...

j THE DEPUTY CHAIRMAN: Let the reply be
over. Then you show your satisfaction or
dissatisfaction.

SHRI YASHWANT SINHA; What the
Leader of the House told Mr. Vishvjit Sihgh
was that if he was not satisfied, he could walk
out. {Interruptions)

SHR* VISHVIJIT P. SINGH: I fail to see, *e
reasons, but 1. would humbly request him to
confine his remark® to  the pointed issues rather
than making them' personal.
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THE DEPUTY CHAIRMAN: Mr. Vishvjit
Singhji you have said that the Leader of the
House has said something to you. You said
that he told you "If you are not satisfied ...
(Interruptions).., Now let me allow the
Minister to reply. If he cannot satisty you and
only the Prime Minister can satisfy you, it is
up to you. But let the young Minister have his
try... (Interruptions)... 1If you are still npt.

satisfied, it is up to you.

DR. G. VIJAYA MOHAN REDDY:
Madam Deputy Chairman, I want to seek two
clarifications from the Minister. May I know
whether it is a fact that the Modi murder case
was widely publicised through -electronic
media and also through statements by the
Government agencies day in and day out sp as

to defame Sanjay Sinh, a promient leader of

the Janata Dal before the Lok Sabha
elections? Is it the. policy of the Government
to make msuch a wide publicity during the in-
vestigation of murder cases?

(2) On the polling day of the Lok Sabha
elections; Shri Sanjay Sinh was shot at and

mortally wounded which was the finale of

organised rigging, by the Congress party in
Amethi. What is the stage of investigation?
We want to know who has made the murder
attempt on Mr. Sanjay Sinh?
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"Addressed' to' all Secretaries to the
Government if In_dia, branch Secretaries of
the Ministry of Law and Justice, Department
of Legal Affairs, Bombay, Calcutta Madras
and Bangalore." ...(Interruptions)... | am
giving you the evidence of events which the
Member wanted to know and kindly listen.
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lised that we have 1lhe Government
that works the faslest. '

THE DEPUTY CHAIRMAN: Ir.

Damapl, ke has just  started, Let him
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sHRI P. SHIV SHANKER: Madam,
we are Dot satisfed. The reply s
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oot satisfaetory. Thersfere, we W

demung that the Prime Minister ghe

come and make the staiemwent.  (f6

Faprt o i,

THE DEPUTY CHAIRMAN:

House stands adjourned Ol LL.O0H
on Friday,

The Housg then adjour
at ihifdy-Ave minutes
siz of the clock til eleyen
ihe elovk on Brfflay, the 1
Augast, 16§40,



